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Re: Surrogacy Act, 2021 and ART Act, 2021 and the relevant Rules thereunder

1. ORET HeW:  SReREIveE/ T s mEsmdamaio1/05/2023  Reiw
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Reference is drawn to the circular Ref: IRDAI/HLT/CIR/PRO/01/05/2023 dated:
10.05.2023 wherein insurers were requested to comply with certain provisions of
the said Acts and the relevant Rules thereunder.

2. $% 3fefr, Suda iffamt / i & Pafiia Suseh &t eiik e sreffa Ry
ST &
Further, Reference is drawn to the following provisions of the above Acts / Rules:

() IRIRI erfdfEH, 2021 Bt 4R 2 (1) (¥) FEER FEdt -

Section 2 (1) (q) of Surrogacy Act 2021 states as under-

AT H T Ut oHae S § R gRT B U, wafdk sruar s <ut
PRIGHT (RIIe) AT & e i, ey gwwmel, ARy wf, & srawmar
S7YdT g UG IR 1 UiehaT & SR Y4 prRaerly (RNIe) AT ¥ ey 3 o 1)
W 3 Feffea oot o e @ TRE vem B3 7 g 2§

“insurance” means an arrangement by which a company, individual or intending
couple undertake to provide a guarantee of compensation for medical expenses,
health issues, specified loss, damage, iliness or death of surrogate mother and
such other prescribed expenses incurred on such surrogate mother during the
process of surrogacy;

(ii) TSR ST, 2021 F 4RT 22 (4) (i) FEIIR Bt &

Section 22 (4) (i) of ART Act 2021 states as under-
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‘insurance” means an arrangement by which a company, individual or
commissioning couple undertake to provide a guarantee of compensation for
specified loss, damage, complication or death of oocyte donor during the process
of oocyte retrieval, and
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it / faHl o7 Sgure B quT GRET B & Suged Sdg Suasy R
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All Life insurers are hereby directed to comply with the said Acts / Rules with
immediate effect and ensure that suitable products are made available.
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